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DATE OF DECISION 
1 

21 .1 2.90 

	

Sudhakaran 	 Applicant 

	

Ilk Damodaran 	Advocate for the Applicant 

Versus 

The Union of India rep ! by.Re$p opJe nt(s) 

tne SeEäY050Vt. of .noia 
Ministry of Communications,N8W 0elhi 
and 3 others. 

_Advocate for the Respondent (s) 1-3 

CO RAM: 

The Hon'ble Mr. SP Mukerj i t  Vice Chairman 

The Honble Mr. N Oharmadan, Judicial Member 

Whether Reporters of local papers may be allowed to see the Judgement? 	, 

To be referred to the Reporter or not? Iv 
Whether their Lordships wish to see the fair copy of the Judgement? fr 
To be circulated to all Benches of the Tribunal? tA -  

JUDGEMENT 

Shri SP Mukerii. Vice Chairrn!.n 

In this application, the applicat has challenged 

the appointment of Resondeflt"4 as EDDA, ChkttaruparambU Sub- 

Post Office and prayed that the Respondents I to 3 be directed 

to fill up the post strictly in accordance with the instructions 

and rules. 	- 

2 	The learned counsel for the respondents has filed 

a statem8nt dated 10.12.90 with copy to the learned counsel 

for the applicant. It appears that the respondent$-4 has Osen 

resigned and respondentS 1 to 3 have undertaken to fill up the 

post 	 the panel prepared on' the basis of the 

interview held on 12.12.1989. No action is proposed to be 

j 

taken by them on therbS.ie"0f the notification at Annexure—lI. 
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Sr 
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In view Of the averments made in the statement, 

the learned counsel for the applicant does not 

wish to press the application any further. 

3. 	Accordingly, we close this application 

on the basis of the 8tatement by the respondents 

and there will be no order as to costs. 

(N Dharm dan) ' 	' 	(SP Mukerji) 
Judicial Plember 	 Vice Chairman 	S 

21.12.90 
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